233

15.31:1/2 .
INDIAN AGRICULTURAL WORKERS
BILL *

SHRI D. K. PANDA (Bhanjanagar): I
beg to move for Jeave to introduce a Bill
to provide for the welfare of agricultural
workers in the country.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill to provide for the welfare of agri-
cultural workers in the country.”

The motion was adopled.

SHRI D. K. PANDA: I introduce the
Bill.

1532 brs.

ORISSA AGRICULTURAL WORKERS
BILL*

SHRI D. K. PANDA (Bhanjanagar): I
beg to move for leave to introduce a Bill
to provide for the welfare of agricultural
workers in the State of Orissa and to
regulate the conditiona of their work.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill to provide for the weifare of agri-
cultural workers in the State of Orissa
mtgrewmmwﬁmam

The motion was adopted,
Bﬂ?ﬁm D. K. PANDA: T introduce the
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15.32-1/2 hrs.

PREVENTION OF FOOD
ADULTERATION (AMENDMENT)
BILL *

[INSERTION OQF NEW SECTION 16A AND
SUBSTITUTION OF SECTION 20A, ETC.]

SHRI D. K PANDA (Bhanjanagar): I
beg to move for leave to introduce a Bill
further to amend the Prevention of Food
Adulteration Act, 1954,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Prevention of
Food Adulteration Act, 1954."

The motion was adopled.

SHRI D K. PANDA: I introduce the
Bill

MR. CHAIRMAN: Shri Vishwanath
Pratap Singh—absent;  Shri Madhu
Limaye—absent ; Shri N. Tombi Singh
absent.

15.33 hms.

RAILWAYS (ABOLITION OF CASUAL
LABOUR) BILL—Cond,

by Shri Hukam Chand Kachwai

MR. CHAIRMAN: We now take up
further consideration of the Railways
{Abolition of Casual Labour) Bill.

Shri Lukkappa to continue his speech.

SHRI K. LAKKAPPA (Tumkur): Mr.
Chairman, Sir, continuing my specch oo
the Railways (Abolition of Casusl
Labour) Bill moved by my hon. fricod,
Shri Kachwai, as [ have already said, a
conservative Member  has pow brought
forward a socialistic measure.

*Published in Gazette of India Extraordioary, Part II, section 2, dated 7-3-74
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[Shri K. Lakhappa]

Last time, 1 was referring to the com-
solidation of the casual labour in the
public sector undertakings, like, the Rail-
ways. I would like to say that a human
approach should be made by the Railway
Ministry in order to consolidate the situa-
tion prevailing in the railways so far us
the laobur issues are concerned. 1 was
also rcferring to certain instances that in
Karnataka, specially in Southern Railways,
the casual labour is not an organised sec-
tor. The casual labourers who are work-
ing in stone quarries at the mercy of big
contractors attached to the Railways have
been thrown out mercilessly. Today, they
are not able to find a job and that is
creating another problem in the society.
We are driving them out to become anti-
social elements. Therefore, 1 have sug-
pested that a  high-power commission
should be appointed to go into every as-
pect of casuul labour in this country. spe-
cially in the Railways and to find out how
we can utilise the services of casual labour
and respect them as human beings.

Alvo preparing the casual labourers for
various categories of work in the Railways
is Jacking. A realistic appioach has 10 be
made to find out these employces, those
who are appointed casually in the Rail-
ways, and such people who are working in
various categories should be given full
traming because we find today that the
casual labourcrs attached to the various
organisations of the Railways have not
been trained properly. They have also
not been provided with any basic ameni-
ties. In some cases they have mo sbhelter
even. Tt is very difficult for them to eke
out their livelihood; they are moving
from one place to another like nomads.
Therefore, this aspect also has to be con-
sidered. 1 do not know why the Railways
bave not taken a serious note of this situa-
tion, It is because the officers in the
Railway Board do not recognise the rights
of these people, they treat them as the
lowest category of people and do not
consider them as part of the Railways. It
should be understood that these people
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constitute the backbone of the rallway
undertaking. They should get theéir due
priority. 1 would suggest that these casual-
labourers should not be treated in an in-
human way. All possible help must be
given to them. We should, therefore,
seriously consider appointing a high-power-
ed Commission. This Bill cannot give any
adequate relief; it can only attract the
attention of the Government to the various
aspects of the pioblem concerning these
casual  labourers. My hon. friend,
Shri Kachwai, has failed to provide any
adequate measure 1o improve the situation.
Therefore, on the technical ground this
Bill may not be comsidered by the Gov-
ernment.  But at the same time all these
points which have been suggested may be
tahen into consideration to evolve a cer-
certain procedure to improve the situation
s0 far as casual laboureis m the Rail-
ways arc concerned.

*SHRI J. MATHA GOWDER (Nilgiris):
Mr Charrman, Sir, 1 wholeheartedly extend
my full support to the Bill of my hon.
friend, Shii Hubamchand Kachwai, pro-
viding for the abolition of casual labour
system on the Indian Railways.

At the very outset, [ would like to
point out to you how the Central Govern-
ment are implementing  their socialist
policy, about which they talk day in and
day out. Sir, in all the regions of the
Railways there are casual labourers, Do
they get umiform wages all over the coun-
try. like the regular workers of the Rail-
ways? 1 regret to say that there is no
uniform wage policy for the casual labour
on the Raitways. There is one rate on the
Southern Railway, another on the Western
Railway and yet another on the Western
Railway. 1 can easily anticipate the reply
of the Hon. Minister. He will say that
their wages are fixed under the Minimum
Wages Act. Supposing that the minimram
wage in Maharashtra is Rs. 8 a day, jn
Mysore or in Tamil Nadu it is Rs. 4 &

*The original speech was delivered ia

Tamil,
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day. Under these circumstances, how cam
their wages be uniform ?

PROF. MADHU DANDAVATE (Raja-
pur): Minimum wage differs from district
1o district.

SHRI J. MATHA GOWDER: Yes; it
changes from district to district.

] want to ask of the hon. Deputy
Minister for Railways whether there
should at least not be uniform wage for
the casual labour. Sir, in the Fifth Five
Yecar Plan there is a chapter on National
Minimum Needs. The Central Govern-
ment seem to lay great emphusis on the
National Minimum Needs Policy. 1 won-
der whether the casual  labour on the
Railways with this kiod of minimum wage,
cspecially at the prevailing price level,
will be able to get their minimum needs.
With Rs. 4 u day will they be able to
lead a normal life? So long as there are
4 fukhs of casual labourers on the Rail-
ways. the National Minimum  Needs
Policy of the Government can never be a
success. 1f the Government are determin-
ed to implement the National Minimum
Needs Policy, then they should abolish
immediately the casual labour system and
they should regularise all the casual labour
on the Railways.

All of us in this House are unanimous
in the demand that the casual labour sys-
tem must be abolished. Even my friend,
Shri Lakkappa, also accepts this. Just
because he happens to  be on the ruling
party benches. he is not able to give his
evplicit support to this Bill. But in his
heart of hearts he is convinced that
this Bill, though brought forwarded by
Shri Hukamchand Kachwai, is a good Bill
worthy of his support. He spoke also in
that vein. But openly he canmnot express
his support to this Bill because he is
bound by the ruling party conventions.

Another unfortunate thing is that the
cusual labourers are not entertained by
any Union, whether it is recognised or

f Casual Labour)
Bill

umrecognised. The regular workers have
got their Unions through which they voice
their demands and grievances. Their
Unions fight for getting their legitimate
demands fulfilled. Till their demands are
met, through their Unions the regular wor-
kers resort to strike, agitation etc. But
the casual labourers are 10 remain as
dumb dolls throughout their life, under-
going untold miseries. There is no forum
for them to express their problems. Thus,
their fundamental right is also denied to
them.

Yet another problem of the casual
labourers is that they are made to do what
a regular worker does. But they are not
getting as wage what a regular worker
gets for doing that job. Though they do
a regular worker's job, they are not being
paid for it. In western countries the men
and women doing similar jobs get equal
payment. Here in our country, among
the male workers there is this kind of dis-
crimination—regular worker and casual
worker. In the payment of wage also,
though both of them do the same job,
there is discrimination. I would like to
say that this is o gross social injustice.
Our Prime Minister in  public platforms
speaks so much about the prevalence of
social injustice prevailing in our country
and her Governments dctermination to do
away with this. But her Government's
Railway Ministry remains a silent specta-
tor. not only a silent spectator but also
an active participant. of the perpetuation
of this social injustice. The Central
Labour Minister on the floor of this
House has repeated several times that the
casval labour system must be abolished.
But the Central Railway Minister has not
taken any concrete steps to abolish the
casual labour system.

I am a member of the Public Undertak-
ings Committee of this House. I have
visited almost all the public undertakings
where 1 find that the number of casual
labour is much more than regular wor-
kers. M a private sector undertaking
happens to have more casual labourers
than regular workers, immediatel the
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Labour Commissioner or the Labour Offi-
cer pounces upon it and insists that the
casval labourers must be regularised. I
it too much to expect that the Govem-
ment's undertakings must implement the
policies preached by the Government and
be an example for the private sector? I
the public undertakings fail to do this,
how can the Government have the moral
authority to insist upon anything on the
private sector ?

Sir, fortunately we have in our President
the champion of labour welfare. But I
wonder how he is tolerating this social in-
justice, In his Address to the Parliament,
he appealed to the labour force of the
country that they must engage themselves
with all the patriotic fervour for increas-
ing our production. At the same time,
he has not pointed out what steps have
been taken by his Government to abolish
casual labour system on the Railways
which scems to be the breeding place for
social injustice.

SHRI B. V. NAIK (Kanara): Do you
want the abolition of casual labour or the
casual labour system ?

SHRI J. MATHA GOWDER :
labour system.

MR. CHAIRMAN : You need not wsed
President’s name.

Casual

SHRI J. MATHA GOWDER: He is a
pre-eminent labour leader of the country
and that is why I referred to him.

MR. CHAIRMAN: But he is the
President.

PROF. MADHU DANDAVATE: His
speech is written by the Prime Minister.

SHRI J. MATHA GOWDER: Today
maorning also, to a question whether the
casiral labour system would be sbolished,
the hon. Minister's reply was that the
mutter is under cemsideration. I do not
knbw for how long the Government would
be saying that the matter is under con-
sideration, It is all right that this reply is
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sivenforaye:rortworﬂw. Itwuld
not be proper for the Government to say
for ever that the matter is under considera-
tion. I have no hesitation in saying that
the Government are deceiving these inno-
cent people by saying that the matter
under examination.

My hon. friend, Shri Lakkappa, pointed
out that there is no shelter for the casual
labour to take their food or to take rest.
Perhaps the Government are unable to
regularise them because of the fear of
additional expenditure in the form of gra-
tuity etc. if they are all regularised. But,
it is common knowledge that the Ruilways
have been incurring crores of rupees loss
during the past seven years under different
sectors of working. If only the Railway
Administration had made determined efforts
to reduce the loss to a small extent in
anyone sector of working, the additional
expenditure that might have to be incurred
on account of regularising the cusual
labour could have been met without much
difficulty.

I would reguest the hon. Minister of
Railways to give to this House a definite
dute—5 years or 10 years—by which the
casual labour system will be abolished on
the Railways and also the definite pro-
gramme which he has formulated to get
this done. He should also ensure that
there is uniform wage for the entire casual
labour force working in different regions
of the Railways. 1 would also to appeal
to him that he should not simply brush
asidc the laudable principle contsined in
this Bill, simply because it has been moved
by a member from the Opposition ben-
ches. I know that Shri Shafi Quereshi i
a well-meaning friend of the labour and
T am sure that he will accept this Bil).

With these words, T conclude.

we dmm (v ofaw) srede ey
3t & woarg o ) wark ¥ - & vy A 0w
o e rr b e AR W #
A v Y srror R ol s e oficfenfis
el e few W e b o d
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MR. CHAIRMAN : Before I call upon
pProf. Dandavate, I would like to inform
the House that the time allotted for this
debate is over. Is it the pleasure of the
House that the time should be extended 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI XK. RAGHU
RAMAIAH) : 1 suggest that the time may

be extended by 45 minutes.

MR. CHAIRMAN : Is it the pleasure of
the House that it may be extended by 45
minutes?

SFVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : The time is extend-
ed up to § O'clock.

WMo AT Trwad (TR @ wraTafy wEIAT,
T weArr off ¥ g ¥ wvrd ot frdgw
&wﬁm%_m#m&wmmy’u ™
woTT %7 fadgw |, .

SHRI K. HANUMANTHAIYA (Banga-
lore) : If I may say so—I am not a pro-
phet of doom—with this overemphasis on
Hindi, you may see ultimately what the
fesult of it would be in this country.

e wgveT : W A s e Y
& W Wit g e £

PROF, MADHU DANDAVATE: 1|
a_lwny: speak in English; therefore, occa-
i;onally. I thought 1 should speak in

indi

SHRI K. HANUMANTHAIYA: I am
2::,,"::““ myb::z in particular. It is
presume one’s own language

should occupy the highes place . . .

R wyg ford (wtwr) ;o W
ot & fipgemht ¥ Y

PHALGUNA 16, 1895 (SAKA) Railway (Abolition 246

of Casual Lahour)
Bill

SHRI K. HANUMANTHAIYA: But
this is a country in which we require a
little co-ordination and tolerance.

PROF. MADHU DANDAVATE: Be-
cause the Mover of this Bill has spoken
in Hindi, and he understands Hindi very
well, I want him to understand me, and
that is Why: I am speaking in Hindi.

MR. CHAIRMAN : And Prof. Danda-
vate's mother-tongue is not Hindi,
Mr. Hanumanthaiya. Some day I also
want you to speak in Hindi,

PROF. MADHU DANDAVATE: The
translation of my Hindi speech will be
better than my English speech.

aamfs  wEAvT, y& TH wwre w0 fadew
7@ & T fear avw & @ wgw AT Ay
e framt & 8 foow tw F dvwm
T Aty WA It feogamt ¥W ¥
o age wiw @ & o wfeariat § srw
T Al g sHETD @ & fAuoar wwgw
T #am dare @ 9w f Afew & aw
o & aTg fEAr awar g, (eowww)

Mine is never Sanskiitised Hindi. 1t is
neither the Hindi of the Maulvis nor the
Hindi of the Pandits. It is Hiodustani of
the common people.

oz vg wr w1 fo fomr 3w & 42
wferw sy winit 1A & A oA faer
faert & awi wril &1 fee & w9 gfee

w1 A frd fet off & el ar wege a
¥ fag fTre g AW 1 F9aAw qa AT & R
fare rad &1 & wwwer goag I
arer® a1 SAwr qfdfeefr w1 awrr
t fc 3 duww Fax @@ & faq @
g ard § ot afdfeafs w1 s g
€ qg OF T WUARTTEY S A FAT
wift § 1 wwfag got  fm & ot fadw
wgt 2w e g & wrge ¢ fe e @R
fer wmdt

A frm we A sy @ e ooy wed

§ fr ot awlie & aw 9w g



247 Rail Abolition
Cﬂ!xly Ijlbﬂlf) MHOf

[wYe lWi;%

i § oF g g i Frgfer
frr o Wit 9| Wi & am oy frige
wr ww Ao ¥ wawer g oo qw &
3 ofrm dw # W w0 wy ot i
R ©F § fw W sver off wed
ar qowtfeRogodite & ar v w1 ghaw
g, 9g v enl § ww fear & e e
@wT *r 97 STARTTTEY € vy §, W W
war fer wrr wife@ 1 50 ame et
H YW, oiw et Gy wiwd § N
wywer qwX B ) do qwe ¥o wanht A
FET WSO W AAAT AT W0
frovar 1 fer & Sw ¥ Wit W
FURET wign g R wrx @) e s
tom ¥ o P wwm ¢ ¢
vansEn fad ¥ wnRE Ay G ae
v @ | Wi & wnpe f B el qum
I o urft  wdbwrdy g & &1 3w A owm
¥ fag dft wegd & el s §
sufadrerr & fad off wmawrs & fr iy Y
da ¥ smrd o, felt oy % o om0
# wm s, ¥ Iw w7 g
ot wifgd | Wi ag arhigl @ & e o
SV AT GEREET E T ¥ SR
ar 9w & daw & wwrAar Wft 1 W §W
twr § W d’n, W ar fed R g,
gt a% WA E Tw s £ o
W § oaw W @ b ¥ A aE ded
T e WRAE G, S oaw o IW
Aoft ow @ oAwh § o & wwwr g
fe srgfrr sTowawen £ e e
7 ¥ wEmarem wnEl 9 e RO Ay
wiwfal & daw aWr ¥ fedt W wEr
o sparrr A @ wifed ) wiife o
mfedfts @ wat & won § 1 wwfed
% wigm g e o ¥ ol womaedt £

T WY T fors-
ﬁﬁﬁgﬂtlﬁma#{ﬁn
qa ¥ v oFR § w wnEt e dww
¥ O% T fr o swee o e e

MARCH 7, 1974

Rail Aboliton
C'mn‘:l’lwr Ls‘lbou.r} Bﬂ!d

i fgfer w& R avi gt o & f
et forwer frd adte fisdy o Grfier it g
21 Wit o fommer® WY @ WS WO
argd & forw & fodt o ¥ wF S
T U wwr, o ¥ wawer g 9w foe &
ag  faidew ow west wew k1 were
w formirly ot @ T ) W v
¥ oo weer g fe e ST W W
o feqr omr o

gy wdar o g afere e deeiy
7 ot ofrds ot arr <% ¥ draw
eumr ww ¥ a¥ afegs  dver, oeh e
¥ vt wifgd) wre TRy W oaqrs ey
v WA E AT wwer § e ouey oftee &
Ew ¥ gr ag s waw A
vy ¥ | goere dAm woly § fe fooft
G § Aot Wit grwmdy &
urefegn fawafar A wifgd 1 o woee
stz & § wihwrd g wifes § st
AFYE WA ¥ AT woh § o &er W
qwre &Y ofiew dwer F, WA H qw wow
wifelt 4a1 wrdw W & Y cwAr wfgd
wafar ot fydas 3w gor § 9w ® @
fiemr srg 1 & gniw g f frow s
¥ i o ¥ Wi o e 6 ¥, Atfes
e W @ X off aowar g fe ek
quraw & ew frdow o qefesy ¥ am
¥ v ¥ K xw owmm & iy et o
wig #iw & giar fiedt qw & g, wiw
worr wgen § fe v wrwdw Wi sl
wreeT & fritea: st gt ¢ e vy e
o fod ey ¥ oF wwer A car Ay WY
WO wEere T % | WEE 4T AEHY T O
toramfre & A Amow ¥ wwmd
werwe &, aflear S werorame ag Y wxar § e
ST gER W arawdy ¥ vy wvre & flt
qr f9uw A< s § W v & fuld
st ww o @ & 9w w1 Redw v
7 Yo uw e A e 4w e
arwreeas fogrr g 1 ot wEeoTT amgw



249
"‘”""“'éa

ife wriw Wren ¥ oy gere wan §

e fcde A w8 ) T AR

N i W WA § e @

e ¥ e feRww F AN st o

Wi Y A YW W AW FC

29 %

SHRIMATI ROZA  DESHPANDE
(Bombay Central): Sir, I fully support this
Bill and I am very glad to see that some
of the Members of the ruling party are
also in favour of this Bifl; they are also
supporting this Bill.

It is a pity that in such a public sector,
and 2 big public sector at that, there are
as many as four lakhs of casual labour.
We have in this country casual labour,
contract labour, temporary labour and
various uther kinds of employment, wherein
workers are deprived not only of a mini-
mum wage, but even their rightful facili-
ties such as leave, provident fund and other
facilities.

I think this system of casuel labour,
specially 1n the Railways, if it cannot be
got rid of immediately, so as to make all
these four lakhs of people permanent in
the Railways, at least, a method could
be found out by which, gradually, all of
them can be absorbed amd made perma-
neat. For instance, out of these four
lakhs, there are persons who are casuals
for the last ten years, twelve years and
iwenty years. People have become old
apd soon they will dis as casual labour.
Why can’t they be made permanent 7 When
the time comes for making them perma-
neat, thers are auch things as medical
examipations, and in those examinations,
they do not coms through. There is no
way out unless he is fit to work. When
the time comes for making a person per-
manent, he is subjected to these examima-
tions and then he is not made perma-
nent. Such laws have to be scrapped.
Otherwise, even with this provision that
they should be mede permanent. there
Would be difficulties. While comsidering
this Bill, T thimk, this sspect should be
borne in mind.
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As my friend - Mr. Dandavate said, this
is a capitalist system that we are follow-
ing, employing casual labour. This iz the
case not only in the Railway. Ministry, but
all over India; this is so even in the
private sector.

In fact, I would request the Minister
to take up the initiative and abolish this
casual labour system and contract labour
system in the Railways, which is the
biggest public sector enterprise, and thus
set up an example for the private sector
to follow, wherein we, as ftrade unipn
leaders, have to fight against this system.

I am sure the Railway Minister knows
the difficulties which the casual labour in
the railways have to face. Sometime back
a Member of the Railway Board said “the
Railway Minister is temporary. but we are
permenent”. Such permanent people have
presented such a demoralising budget and
the poor Railway Minister cannot revolit
against the Railway Board because while he
is temporary, according to them, they are
permanent. [ hope with this experience
the Railway Minister will give due con-
sideration to this very serious problem.

It is affecting the productivity and effi-
ciency of the railways. How do you
expect a casual labour to be efficient
when every time there is the danger of
his being thrown out? At the same
time, do not under-estimate the strength
of casual labour. All the federations and
trade unions of railway workers have given
a warning lo the Government that unless
their grievances and problems are solved
they are going to unite and take some
action. The casual labour will also join
them. The first demand put forward on
behalf of the workers by the railway
umions and. federations would be perma-
neacy for casual labour.

1 hope the Minister and the Govern-
ment consider this matter seriovsly and not
oppose this Bill simply beciase it is
brought forward by an Opposition Mem-
ber. 1f necessary, they should accept it
with necessary changes, and see to it tha
it is passed before long.
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SHRI TCHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, 1 rise to appreciate
the Bill which has been moved by our
hon. friend, Shri Kachwai. In fact, for
the last many years in this House the
memebrs of the Congress Party, especially
those who are working in the trade union
field, have been demanding that the casual
labour system in the railways should be
abolished. 1 also appreciate the gesture of
the Railway Ministry that they have told
the House that it is under the active
consideration of the Government to abolish
the casual labour system in the railways in
a phased manner.

Here 1 would like to bring to the notice
of the hon. Minister certain incongruities
in the system which have persisted for
the last so many years. In the South
Eastern Railway whereas in Khurda Road
Division as also the Khurda Road Divi-
sion. The Banipada and Bhadrak come
under the Kharagpur Division of the South
Eastern Railway whereas in Khurda Road
Division these two districts are not taken
into account. Those casual labourers who
work in the Kharagpur Division get a
minimum wage which is not applicable to
those who work in these two border dis-
tricts. So. while the casual labour in
other parts get a different minimum wage,
those who are in Balasore, Puri and
Ganjam do not get the same amount be-
cause they come under the Khurda Road
Division. Therefore, 1 would take this
opportunity to appeal to the Railway Minis-
try that these two places Banipada and
Bhadrak must come under the Khurda
Road Division. Of course, this needs a
little re-organisation.

I would like to say one thing more. If
there is any source of corruption today in
the railway administration, it is in the
casunl labour system, Wherever I go to
my constituency, they -usually come and
tell me that after taking recourse to such
methods, they are continued as casual
labourers. I would appeal to the
hon, Minister that at least when the num-
ber is not so much—out of 50 lakh em-
ployces, about 3-4 lakhs are casual
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labourers—the Government can work out
a piogramme in a phased manner and the
hon. Minister can tell us in this House
that in the coming three years, out of 4
lakh casual labourers, they have a pro-
gramme to absorb, say, 50,000 or 20,000
or 10,000 so that we can tell the people
that the system which could not be abo-
lished in the last 25 years is being abo-
lished in a phased manner.

About the minimum wages also, it is
not that the trade unions have not taken
up this question. Almost all the trade
unions have demanded that this system
of casusl laubour should be abolished. 1
am associated with the South-Eastern
Railwaymen's Congress which is affiliated
to the INTUC. They have also taken up
the question of abolishing the casual
labour.

Here, what T find is that in the Khurda
Road Division, the minimum wage that
the casual lubourers were getting in the
last three years was only Rs. 1.25 p. and
that only after a great deal of agitation,
it could be raised to Rs. 3.50 or 4 rupees.
Whenever the administration is asked to
raise the minimum wage of the casual
labourers, they will immediately say that
the District Collector has not informed
them what is the minimum wage in the
district.  So, it varies from district to dis-
trict. I fully support that there must be
uniformity so far as the minimum wages
for casual labour are concermed. [ find,
in the Kharagpur Division, it varies from
Rs. 6 to Rs. 8, whereas in the Khurda
Road Division, it is only Rs. 3.50 p. Natu-
rally, there will be heart-burning amongst
the casual labourers. 1 hope, this will also
be looked into.

1 would like to ask the hon. Minister
why it is that when the minimum wages
are being increased according to the orders
of the Government of India in dif-
ferent States. the concerned District
Collector should not immediately notify it
to the railway administration saying, “We
have increased the minimum wages and,
therefore, you also increase the minimum
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wages. So far as the casual labour is
concerned.” The trade unions have to
wage a battle for months together and
then only the District Collector is asked
jo say what is the minimum wage, and
then he says, “All right, we raise it to
Rs 350 p." This is a kind of thing that
s happening in this country which talks
of socialistic measures. This system of
casual laboyr is not in heeping with the
aims and objectives which we have declared.

While T am giateful to you, Sir, for
giving me an opportunity to participate in
this dcbate, 1 once again appeal to the
hon Minister to do something about the
casual labour. They are going to retrench
about 2,000 casnal labourers from the
C uttuck-Paradip Rail link project. This
18 going to be one of the biggest problems
in our State There are casual labourers
who have worked for 10-15 years and they
have acquired a certain amount of skill
Now they are being retrenched. Their
shill and services should be utilised There-
fore, 1 would urge upon the Government
to immediately take up the construction of
lakhpura-Banaspani  Rail Link project so
that these 2,000 casual labourers who are
facing 1etrenchment soon are provided
employment in this new construction work.

Also, in the Khurda Road Division, the
South-Eastern Railway should open some
workshop so that the casual labourers
who have been working for the last 10-15
vears and have acquired a certain amount
of skill get employment. I would again
urge upon the Goveinment that they
should consider to take up new works in
the Khurda Road Division to provide
employment to workers who have acquired
certain skill in the last 10-15 years.
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THI  DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAEF] QURESHI)  Sir, at the
outset 1 must expicss my sincere sense of
gattude to the hon. members who have
takea pait in this debate  The Bill which
has been piloted bv Shr kachwar deals
with the gquestton of casual labour in the
Irdian Radways This question has been
Jealt with at length an this House when-
ever 1t came up either in the form of
question or 1 the {form of u call-attention,
and much has been said about it But
the hon members made certain valuable
suggestions which | have taken due note
of, and [ would ke to deal with some
of the points which they made.
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PROF. MADHU DANDAVATE : The
most important suggestion is that the Bl
should be uccepted.

MR. CHATIRMAN : At least in spirit.

SHRI MOHD. SHAFI QURESHI:
First 1 would like to clarify one point that
this systere of casual labbur exists in the
Railways not by choice but by compul-
sion, and it cannot be climinated outright
now because it would entail huge expenses
on the part of the Railways.

AN HON. MEMBER : How much ?

SHRI MOHD. SHAFI QURESHI The
Mower of the Bill has calculated that, to
absorb nearly four lakhs of casual labour.,
the annual expenses would be Rs. 50 lakhs.
If they are to be paid as regular staff, the
recurming expenses would be Rs. 40 to 45
crores. This casual labour which is en-
guged 10 connection with works 15 of a
seasonal and temporary nature because the
work itself is seasonal...

MR. CHAIRMAN: Do you mean to
say that Rs. 45 crores would be in addi-
tion to what they are getting today ”

SHRI MOHD. SHAF] QURESHI: If
we abeorb them permancntly, the recur-
ring expenditure cach year would be about
Ks. 45 crores.

MR. CHAIRMAN : What would be the
additional expenditure.

SHRI MOHD. SHAFI QURESHI : Rs
45 crores minus what we are paying now

MR. CHAIRMAN :
the contractors ?

Do vyou not pay

SHRI MOHD. SHAFI QURESHI : Yes.

MR. CHAIRMAN : How much do you
spend on casual labour now?

FROP. MADHU DANDAVATE : With
that argument, it would become impera-
tive that, to curtail further expenditure,
you should increase the number of casual
labourers.
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SHRI MOHD. SHAFI'QURESHI: 1
would reguest the. hon. members to under-
stand my point of view. We are not
averse o them. We have been very sym-
pathetic to the casual labour and we are:
trying 10 sec  how best we can abagrb
those people in permanent jobs. The work
which is given to the cesual labour s
sessonal, intermitient or sporadic or of a
short duration it spreads from place to
place. .

In certain cases, for instance, during
the summer months, we have to engage. this
casual labour for providing drinking
water 1o the passengers. Now, this is a
scasonal work because when the summer
is off, the casual labour is also off wath
it. During monsoon we have to repeir the
tracks because everyday breaches occur
and at various places. So, this also is a
sort of a casual work and the labour em-
ployed is also casual in nature There are
works in connection with the repairs in
the flood-affected areas. There also, this
casual labour is employed. Once the work
is over, we have mo choice but to usk
these people to go. The number is very
big The total number of people employed
in the Ralways on casual labour is about
2,17 Iakhs  They are also employed on a
large number of spectul works like ballast-
ing. resleepering, reluying of trucks and
carth work. They. are also employed on
major construction works. lo all these,
whatever the nature of the job wil be,
us vou will see, it is all temporary in
nature. Once the line is lawd, once the
construction is completed, once the res-
l¢epering is done or the ballasting is finish-
ed, they cannot be retained there because
the work 1s of a temporary nature,

The hon. Members have mentioned ...

MR. CHAIRMAN : Will the hon. Miniy-
ter say how many employoes are employed
in  casual labour who are doing conti-
nuous work for the Railways, say, for more
than:two years? Have you any such
categorisation—to go from work to work,
hike that ?

SHRI MOHD. SHAFI QURESHI: 1
di not have the figures with me now. 1
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will tell you what happens. Once the
work is over, a list of the casual labour
i; maintained by the supervisor and when
the work is shifted to some distant place,
we see that the same people are brought
again and re-employed. But, unfortunately,
what is hoppening is that sometimes, there
is reluctance or resistance on the part of
the casuul labour to move away from their
homes or to move away from their
villages. They would piefer to have the
vork near-about their place of living.

The hon. Mcmbers have stated that on
permanent jobs we should not utilise this
cusual labour ..

SHRI CHINTAMANI PANIGRAHI :
The hon Minister did not answer the very
valid questions put from the Chair.

MR. CHAIRMAN : Rather it will be
embarrussing for him. So, 1 did not press,
but. I hope the Minister will take note
ol

SHRI MOHD. SHAFI QURESHI: 1
have got the figures now. This amount of
ks 40 crores, which | mentioned, would
be i addition to the existing unnual ex-
ponditore.

Thete are 22,000 men who have been
vorking as casual fabour for more than
thiee years. ..

SHRI CHINTAMANI PANIGRAHI .
How many aie woirking for more than ten
vears 7

SHRI MOHD. SHAF] QUREHI.
22.04K) men are working for more than
three years. That can be four years or
"¢ years or six veurs or ten years.

There are instructions 1ssued to the Rail-
v.ays that where the job i of a permanent
nature, casual labour should nut be em-
ployed and il the job is of a permanent
nature, permanent appointment should be
made to that job. Hon Member, Shr
Kachwai has raised this point that even
for doing permsnent work casual labour
iv being utilised, But that is not correct.
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Before discharging the casual labour.
all efforts are made to provide alternative
jobs to these people. As T stated, a list is
maintained by the supervisors and they
try to get as many people bach to another
work provided they are willing to shift
t» the new work [t is, howcver, always
not possible to find alternative jobs near-
about because the quantum and the loca-
tion of work varies from place to place.

One point which 1T would like to men-
tion is that the casual labour which is
discharged are given retrenchment com-
pensation as  provided by  the Industrial
Insputes Act This is one thing which we
have ...

MR. CHAIRMAN : How does it
come ? That is only for those who are
permanent ot who have put in more
than 240 days There is a definition of a
‘permanent  employee’ who alone is en-
tiled 10 retrenchment compensation under
the 1A That will go against vour whole
definition of casual labour if you say that
they are paid rctrenchment compensation.

SHRI MOHD. SHAFI QURESHI: I
vanted to mention that, short of giving
them permanent  employment, all  other
benefits which  are within  the financial
resources of the Railwavs are being pro-
vided to these people The point which
I am trying to make out 1 this. We are
not tahing casual labour as casually as 1s
svpposed to be done by hon. Membeis
but we are trying to give maximum bene-
it which would have accrued to them if
we had treated them as pwely casuals
There is the retrenchment compensation
which is being paid to them under the
Industrial Disputes Act. We maintain re-
gular panel of these names of casual
labour ; we do not have to go to outside
but these people when they are retrenched
pre taken back in different jobs. And, in
otder to cnable suitable personnel from
out of the existing casual Jabour to be
appointed under regular  posts certain
special dispensations have been given, for
cxample, we have stopped direct recruit-
ment and now all Class TV recruitments
will be done from these casual labour,
There is thus a big avenue open to these
people but it will take time Uptill now
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we have absorbed some 70,000 people
from casual labour. There is the relaxa-
tion of age limit also in their case. That
is to say. the period of the casual labour
which he has spent as o casual labourer
will not be included while calculating his
age. So, there will be no question of age
bar for him. There are some relaxations
in regard to medical specifications also.
Some of these dispensations have been given
to them in order to see that these people
who have been working with us for a
Icng time get absorbed permanently in the
railwayvs in due course.

I would like to inform the honourable
House that besides 70,000 pcople who
have been absotbed this year we have
screened some 25,000 people more, and we
ore trying to provide them jobs perma-
nently in the Railways.

MR. CHAIRMAN : That is, within §
vears or so...

SHRT MOHD. SHAFI QURESHI: It
the vacancies ate there available we will
be able to do it within a very short period.
Ars and when the vacancies arise we will
bhe taking persons from  these casual
l.bourers.

Mr. Kachwai has also talked about the
lew level of the wages. He said that in
some places 1t i~ the Minimum Wages
Act which regulates the e¢moluments. He
said that in some places there are the local
rates which are fixed according to which
they are paid. He said, in some places
shere are no local rates but all these
things depend upon the whims and fancies
of the supervisor who decides what is to
tc paid to the casual labourers. Hon.
Members are aware that those people who
are employed in stone-crushing or break-
ing or the building of roads etc. are all
governed under the Minimum Wages Act.
This is what is decided by the Labour
Ministry, The casual labour which is em-
ployed on these jobs are remunerated
according to the Minimum Wages fixed
Yy the Central Government. With regard
to the others who are not governcd by the
Minimum Wages Act, they are paid as
per rates fixed by the local authorities.
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And where the local rates are not available
then they are paid at 1/30th of the
minimum of the regular scale of pay.
There is a recommendation which is under
the consideration of the Government at
this stage, and they are considering
whether this should be applicable to other
cetegories of casual labour. Casual labour
employed on works other than projects
are treated like temporary railway servants
after 4 months continuous scrvice and are
given wages in the regular pay scale and
allowances as admissible to temporary
railway  servants. Previously it was 6
months and now it is reduced to 4 months.
This is a matter which was looked into
by a ftribunal headed by Shri Miabhoy,
the cx-Chief Justice of the Gujarat High
Court. He has made certain recommenda-
ticns and among those recommendations
this is one. He has suggested that this
period of 6 months should be reduced to
4 months,

Sir, even during these four months.
Shri Hukam Chand Kachwai has said that
what we do is we employ a person for
three months and twenty-eight days and
then on the 28th day we discharge him
saving there is no work: we re-employ
him after ten days so that the continuitv
in his service is broken. In order to over-
come this we have reduced the period
from six months to four months and a
casual labourer can take fifteen davs leave
during this period of four months and
this will not be considered as break in his
service. So, the hon. Members should ap-
preciate how, gradually, we are trying to
provide for this casual labour and also
simultaneously absorbing as many of them
as possible in the permanent cadre of the
railways.

Sir, the Miabhoy Tribunal has made
certain recommendations, the first recom-
mendation is that in the case of casual
labourers goverend by the Minimum Wages
Act, wages as prevalent in the locality may
be given if such wages are higher then
wages fixed under the Minimum Wages
Act. This recommendation has been ac-
cepted. The second recommendation is
tlat casual labourers employed on worka
other than projects may be given tem-
porary status incloding regular scale of
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pay on completion of 4 months’ service
instead of 6 months. This had also been
accepted by the railways. The third re-
commendation is that casual labourers em-
ployed in projects may be given wages at
1/30th of the regular scale of pay if they
are continued beyond six months. This
recommendation is under the active con-
sideration of the government and I hope
a decision will be taken on this soon.

Shri Hukam Chand Kachwai stated that
secret orders have been issued that no
casual labourers should complete 180 days
and that a break should be caused in
their service and they should be re-
employed after a break of 4 or 5 days.
It is not 180 days but it is npow 120 days
and to overcome this particular type of
mischief we have provided that 15 days'
leave can be granted to the casual labourer
during this period and it will not be
considered as a break.
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SHRI JAGANNATHRAO JOSHI: I

very_strongly object to it. What does he
niean by ‘going beyond party lines’?

Hl WP wH LM AF WIgAT WAL
fam 2, ardf FYaed FAE 2

1895 (SAKA) of Custial Labour) 262

PROF. MADHU DANDAVATE: A
sense of humour is not unparliamentary.

SHRI JAGANNATHRAO JOSHI: It
is not any sense of humour, but it is a
serious accusation, as a matter of fact.
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The Maibhoy Tribunal has also gone
into this question. The tribunal recommen-
ded that if a casual labourer was engaged
on works which automatically expired on
31st March, the continuity of service
should not be regarded as broken if
sanction for this work was given subse-
quently and the same casual labourer was
employed to finish the work. Government
have accepted this recommendatian.

The normal sanction for works is given
from financial year to financial year or
fiom April to March, and if funds are
not available and the labour is laid off
and the work is restarted and after a gap
of 10 or 15 days or two or three months,
the casual labourer is employed on the
sume work and the work is finished, then
that period will not be considered as a
b1eak, So, hon. Members can see how
riuch has been done to see that conditions
ore created whereby casual labourers cre
not put to any distress.

Shri Hukam Chand Kachwai and Shri
Bhattacharyya have referred to mal-
practices in the employment of casual
labour and that money is reaching the
bands of some supervisors. I would like
tc have some specific instances in this case,
Tut every care is taken to see that ordi-
rarily these poor labourers who come for
work are not fleeced by the supervisors
and others, and if any case comes to mvy
notice, I shall be dealing with that casc
very strictly and deterrent punishment
would be given to the offenders.
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oY gem iz wwam: fafgerm a0 FA7
FEE AT 7E 2 |

SHRI MOHD. SHAFI QURESHI: I
would: certainly look into it. I am grate-
ful to Shri B. V. Naik who has correctly
pointed out that only by picking up the
railways no uscful purpose would be
served, because so far as the railways are
ccncerned, I have already stated the facts
before the House, and the House will see
and appreciate the efforts which have been
made by the railways to better the lot
of the casual labourers.

Shri Bhatia has pointed out that it i3
better to give at least temporary empl-y-
ment rather than no employment. That 13
also a point to be considered because these
people would not have been employed at
all but for the casual type of work which
they are doing.

Dr. Kailas has pleaded that contract
labour should be protected and he has
suggested that at the time of tendering for
a particular work, there should be a con-
dition in the contract itself that thev will
provide all fucilitics like shelter and drink-
ing water to the labourers. In our new
tender system, this has been provided, and
it is a condition of the contract itself that
the contractor will provide shelter and also
drinking water fuacilities to the labourers
whom he cngages on railway work.

SHRI K. LAKKAPPA : But the con-
tractors are not providing those facilities.

MR. CHAIRMAN : | hope he has also
some specifications about the type of
shelter that should be provided to them.
Otherwise, he knows what tvpe of shelters
is there these davs,

SHRI MOHD. SHAFI
These sheds are normally of a temporary
nature. But I think that they should be at
least habitable where a decent human
being can live, but I shall have to tighten
up the security staff and the supervisory
staff  a little bit more to see that
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these conditions are adhered to properly
by- the contractors.

S gFA A7T  FOAW : [T FAT FT 5T
d 8 @ TR FIAT A€ @I 1 3T
s {7 g37d- § a9 3zt Fm FT Q@ 2,
FRIT q3A AT &, AFT 9 7@l agAq !

o, S 3

SHRI MOHD. SHAF1I QURESHI: 1
appreciate the spirit with which the hon.
Member has brought forward this Bill. But
Government are not able to accept this
Bill at this stage. I have given a detailed
and full account of how we are treating
casual labour in the railways, and I hope
that he would give due consideration and
possibly withdraw the Bill.

=t gFR =R |wwa A (ATAT) : Fwafa
st, 7T g wegd fadas  qv tead weey
a4 37 77 1 Fwwra g za fagaw
F1 favedr fEadl o 13y ageq T 0w
W fo1 & 37 77 F1 gogarg v §
AT HAT A1 T agA @ adi &1 gsEn
fear g, "eg TE a|l & fag wEgw T
F1 AAAE FE FT T4 A R 20
T fora agi &1 woF srefis® wr o 7 IzvA0
o1, 39 H Fgd @ A|i FT oAqE IFiA
Teifaar (w7 g gz v g fF W
§ 39 17 gAT FAHA AGL 2, TG
ST ® § g6 A1 F1 eyl fFar @ g
¥ Al atawd @ fF arg qiw e e
FET AW A Z, TT I oG 7 & fAg M9
T T WEATZFE | AT 5T A1 T a7 1w
2, zRaifaz= w2 ok d3gr ¥ wrafsq
| AT E | qemr gAr {F wradry gar
a1 F@T T amen F@ fAw T ga A A
A1 gz @ve Hw FagEr F7 AW 7

oA FA W H AWl SuE 9T @E-de
# 2% f@ 917 &, 7 AW dme q0E g,
ziteat 9@ | T AW F SIT RS
wa &, ¥ IA ¥ @gi ¥ oFE a9
T &/ 4@l 30-35 @947 HEAT oTr &,
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Sharr O wdff ¥ ow WA & o AN}
gir o § faswmdmr b xa ® ¥ ¥
arat Arew 7 wrf e A fEar

Y & o AU fpA ¥ owgw A s
Wre fram wy } &few Ak aop g &
wagy favew v g o+ faat wrl W wy
fE ®r WA gvow fear | &few w8
o AT & fE e R b e eE ¥
AT g ¥ AR g AT NG AT AE 6R
¥y ¥ § fawrfon g€t ot 1 o a% gy AW
g 9T A %E, I AT WYY AG I g ¥
o A § qem g fawr wrk wEwa w7 (9
urt & 9 wR o W wm 3 w9
am £, &1 & W (Fmd mww wTwAR
t W WM oaw R Aar % owt Aare §
ax Fag ForE W & gy wrk

oy A 1 i gw farew w1 ogErt R
wpr a1 =wE Frm 1 EmEaE-OE west
fagr=1 ¢, T 9™ ¥ wFAT B, 4E AP
FAT ¢}, agA Az b, AfEA ga WY aEma-
AT R Ax €A TIT AT RAT OF AT GAT
amwF gt & 1 AR AATA FTAF [T
wif s wATw W ) W W oA @G W
wtr A ¥ Triant #7797 &1 fAwe
g1 oM wEr (€ gaos0 wTR FTq oA
g ooy AT 3w &, &4 A1 gnnn g1, AiEw
urg T4 @ Fm Wl Y B 1 WG g
T & TH o®r vey B, Tvm fAawmN €4 3,
mqrdt § T KA aF oW 43, ww (%
aT & wE gpeNt ¥ TUpTT &1 S8 3,
a1 & g & | IH oREER W oaqudr
gzl STETR T § for ) srmrae frea
§ Wit wwuw  RaT Y T § faw
w ww g fadar &

o A4 T AT WIS AN AR FIA-AET T
teamdftw wg ®war f oo OF qpard ¥
T & i wed W aAw faar wTAT R
Wi X wgr % %10 W AW fRAW R,
Wz Wt © frear 4 ot oW w1 RmTy A
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me
of Casual Labour)
TGy A wAETG E, Ay famE % wire
FAgA AR §, W wA F O &
Ty £1 A gA 97 g F o w9g § i
o aRgaq twan g, O §r faT s
M oTen g ot Wi g &t fwe
FHHRT ¥ AR VAN, A N1 TR A
§7 w0 wawfr W, § W wlegm
¥ oW wERa & wpor fr fAen eee
% wreaw F qAw F A0 F Am &1 &A
7t § ot 73 9§ RA1 FO4 F A13AH
oW oA Fno, gaw o um afan

hafomd ¥ o & wpy M Faud AAv
A wy w1 foAd Ad v @rn
™M ¥R ¥ qET qNAT AT P, a7 amay W
afr w1 Aem ¥ wfr A § OhEw
oM WAy gvr # o v foe oft zaTY
aTe O § wH aw  sAfe F oo oma T
fag wr g EF A TN F T T
ar ¥ e g W wrd g e P

1700 hrs.

wE a T (WA v & wvam
WA AT B oS00 Fe qWE ®TA AT X
N ger ¥ AT RAW R 0T YT P oTAR
#f Wwere A@ & o ow1 owAl ® osfA
afF 1o gum o wYT 0¥ fq § v afe
g¥r %, %9 Avw ¥ 1Ay s fAm vy 2
AT M { gz A ¥ ug amA wiffe
gf ad 2o wr afenm wa a2
At gy wt } ook & arwm g fw
w8 A e oA e AR 2 oty D
¥ AT} ( WMA 17 7R AN F oeqigt
g & a ¥ afFR gy e wser iR
FF R TE ARAW |, g€ Yy g
R oWt &% W AR & am ? oawr @
dn 7w Wt ¥ feAET A qugr e
o R aEwR A wg s aw foak
wwE femm & @AM 17 g ¥
wTY ¥7A & (021 WA A o @ 39F fae e
™ w9 AR, 9T §B AW grawAg
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[ gew w2 w@AE)
t g T Wt e k¥ W A}
¥ o wwr w91 g7 A
9T W7 TH WSt WiwaET & 6 &t
T WIE ARTHAT qT AT, 0% ST A6
a1 dyww Fa o g gf #
IAAY A7 famdd, GE 7 W o1 9T
af Ay § P oW o g v e
LS O ) S 1 favr W=
AW At ¥ 3% wAvE weq, 99w
AU wFM Afew AT faw w1 ag weww
a7 fe wfv & e A g yAfam
TR AEL RN |

ot g vt g : F ¥ oaw o
¢ fr oW @ ¢ owafaw g A dem
¥ muwt sem weAr p fe e o ®
g7 freme o1 ox wesr fam dw Fem
&

ot g wx wow @ 3% o9 § AT
ATz oz fas o wgt fem 3 afer
qrit & w=v @ fear 2 8 ¥aw Amemw
,?|

wwmfy s - qEf & aTEy gmEl
qEf ¥ IO

ot qper we wewt : &% wer W
i ¥ w9 I F

ot gow W woury : gy faw Al ¥
wrerw WO AT wEn @ 9nE § WY g
wEmn & tAfAw a7 wEA froqEl &
e g7 77 fam wim @, @g ¢ T
{ 3

mamfa wErg, & smw o svw W@
fe Y oY Wt famr wy wfET WM
& g oo fr oI oA By foem @
g% agfaed frsnli 1 ot mfaez o7

wrf gyl o & 0 B oF I o
w41 f& dyum dwe T § W %o
#ror A% e wry A § o av

ot Heftx ¥ Tewr wfw & ot ) oumye
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e wgn @ Wi W A ) & e o
gt & former o wodrr A & 1 wrr
§ ooy W §IY At wwenr § wewr dwd
gu aft Ay wiw g & o & Wy
gt W ¥ o9 &5 s owwar s
qrEr ot 7wy www § 1 ol T oay
aHET W At & ogw w97 wr &
afer w1t 3w 2w @ FerT AT W g
# moi g www fw when & owfuw
¥ wfus 3d= o1 HIAET & ww W
aft g€ & TOO Adr & fav & oM oagA
v & | WA A1 umaraa fror g 9we
fan & erowr st poRfew & ar A
fr wmr wv fam &1 om w7 &
wewfa wgw wAT AT q AT wvAET
famr & v am o+ et oormt fp
‘;}il?

wl gew W wowm : ara Az e o
sto Ay wwA a7 fadgw amwr wve
& TITr WY WAl W Uy 7 AT FATQr
w31 v to elicit public opinion we

are prepared to have it circulated.

SHR!I MOHD SHAFI QURESHI . 1
am not agreeable 10 it

MR CHAIRMAN - The question is:

“That the il to provide fom  the
sholition of the practice of employing
casunl lubour in the Railways be taken
into ¢comideriation ™

The motion was negativod

MR. CHAIRMAN : We shall now take
up the next Bill, the Delimitation (Amend-
ment) Bill of Shri Madhu Limaye.

17.05 hrs.
DFLIMITATION (AMENDMENT) BILL
[INSERTION OF NEW SECTION 9A]
st vy feerd (wiw7) % senw won
7 fr At wfefrrs, 1072 & deingw
w7 ary faitaw qv fwrr e oo



